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AT HYDERABAD

0,A. No. 1440/93,

/™~5spi. S, phmodara Ras , .o App*icant.

Us

1. The Supdt. of Post Offices,
Anantapur Divisions,
Anantapur = 515 001.

2. The Pot Master General, A.P.

Southern Region, Kurnool-518 00S. .. Respondent s,

|

Counssl for the Applicant : Mr, Krishna Deva%

Counsel for the Respondents : Mr. N.V.Raghava Reddy,

Addl.CGSC.
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THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUDL.)
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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0,A.No, 1440/93 |
X As per Hon'ble Shri A‘;V-.Haridasan, Member (&uadl.-). X
)Rhe applicant 1s.aggrieVeé by the

réfusal on éhe-part of tﬁé‘administrati&n to exceed
to his reqguest for empidyment assistance on compassionate

‘ - . _ : T
grounds donvey,%b him by letter dt, 10.%.92 Annexure
A;S. The applicant i; the second son of Sri Dharmoii Rao
who reti;ed from the service of the Postal Department On
invalid pension w.g.f. 31,11,87, After&retirement
Sri Dharmoji Reo djed on 25,1287, leaving behind the
applicant, his mother and an elder brotéer. The elder
prother who is already married is runni%g a tea shop
and 1living separately. The applicant who 18 Working
as ED Mail Carrier)Delivery Agent made § reque st fof
employment assistance on compassionate érounds in the
department, It WaSZEiS request that was rejected, The

applicant has filed this application onithe ground that

the decision not to extend to him the be%efit of

compassionate appointment is unreasonable and unjustified,

2. The respondents contended that, as the

applicant, is employed as an ED Agent, éL as his brother

L9 LUWIMILUY & TEd 2SuUp, the Idmlly <annot pe conslaereq
|
to be under indigent circumstances and therefore the

decision of the respondent/ is perfectly huStified.

rqu * | a3
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‘Copy to:- | - U - ) o
SE 1. The Supdt. of Post Offices, ‘Ana tapur Divisions, Anantapur-001.

2+ The Post Master. General, A,P.Southern Ragian, Kurnool-005.

3. .One copy to Sri. Krishna Devan, advacate, CAT, Hyd.

4. One copy to Sri. N.V.Raghava Reddy, Addl. CGSC, CAT, Hyd.

S. Une copy to Library, CAT, Hyd.
: c e ST G
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6. One spare copy. ;" - T
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|

3. : After perusing the pleadings of the case

and hearing the counsel on other side we are convinced

| |
that the decision of the competent authority not to exgend

the benefit 0f compassionate appointment to. the applicant

; [
cannot be considered unreasonable or unju?ﬁ. First of all

as the father of the éppficant 3id not die€ while in harness
but ondy after the retirement @ccording to the dictfim of
the ruling of the Supreme Court in Auditor General of India Vs
G+sAnantha Rajeshwara Rao -~ 1994 5CC {(L&S) 500.

Oq///ﬁ;%ere is no scope for compassionate appoinkment in this case,
Further the applicant is already employed .‘Tas an ED Mail

Carrier/Delivery Agent, The other brother%of‘the applicant
oy v

is also another earning mamberxln addition'bo,phe family is

|

getting a family pension and has also received the terminal

|

benefits. Under these circumstances it cannot be considered

that the family has been driven to extremeLn indigence or
C . R , , S C
 poverty deserving employment assistancCe onLcompassionate

grounds, Therefore as we do not find any #erit in this

application the same is dismissed without any order as to

(h.RANGARAJAN} (A.V.HARJDASAN)

Member (Admn, ) o Memb%r(Judl.) ]
e e e = ,___) L
( Dictated in Open Court ; fe
DY %@?f&%(f)”%
sd E
kcﬁmknw
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